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IN THE CENTRAL ADMINISTRATIVE TRIBUMNAL
MUMBAT BENCH, MUMBAI.

Original Application MNp.1511/95

Dated the 31st May, 2000.

CORAM: HON'BLE SHRI B.M.BAHADUR, MEMBER (A)
HON'BLE SHRI S.L.JAIN, MEMBER (1)

Mr. Dattatraya K. Mimbhore,

Asstt. Accts. Officer,

Office of the Accountant Beneral

Maharashtra . seenas Applicant

By Shri S.P.Inamdar, Advocate.
Ve,
1. Umnion of India, through
‘ Secretary, U.P.S.C.
New Delhi.lil
2. The Compiroller & Auditor General
of India,

18, Bahadurshah Zaffer Marg

Post Box No.7
New Delhi 110 @02.

\\ Indraprastha Head Post Office,

3. Accountant General (A & E) 1,
Maharashtra, 181, M.K.Road
Mumbai 4080 020. v eow Respondents

By Shri yFP-M.Pradhan  pagyocate.
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[Per: B.M.Bahadur, Member (A)]

In this Original Application, the Applicant has come up in
grievance against the consequences of the decision of cancellation
of his candidature at the Departmental Examination held for
promotion into the Indian Auﬁit and Accounts Service. Learnsd
Counsel Shri Inamdar, and Learned Counsel Shri WarheraZOEZth

present, and have_been heard. Papers in the case have been perused

and arguments considered.
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2. At the putset, Shri Inamdar bLearned Counsel for the Applicant,

fairly stated that the point now in question is a short point since

the Applicant

tias failed at the ssid Examination. Hence the main

0.4, fhas become infructuous in regard to wmain prayers, he

admitted.

7. His point of argument however, was that since Applicant’'s

candidature was wrongly cancelled and he had to come before this

Tribunal, it is npow his prayer, that costs may be awarded in this

case. He reiterated that this cost may be awasrded azs already

praved by him and at para Bi{e) of his Application.

4. We have carefully considered this aspect in regard to the

costs. Once the O0.8. has become infructupus, and there is no case

for the Applicant it is not understood how the plea for costs can

be sustained.
\

He has come up to the Tribunal on his own and it is

not that he has been dragged to it by the other party. We find no

case for awarding costs, and in any case, as per admitted facts bhe

.has no case for the main relief sought either.

4. This 0.A.

therefore deserves to be dismissed and 1is hereby

dismissed. No Orders as to costs.
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